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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH BHOPAL 

Original Application No. 07/2022 and 

Original Application No. 12/2022 

 

IN THE MATTER OF: 

SUBHASH C. PANDEY                               APPLICANT(S) 

 

VERSUS 

STATE OF MP & ORS         RESPONDENT(S) 

 

ACTION TAKEN REPORT ON BEHALF OF STATE OF 

MADHYA PRADESH 

 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER:  

 

1. That, the issue raised in this application is alleged unauthorized / illegal 

construction, encroachment and discharge of sewage in to the Kaliyasot & 

Kerwa reservoir of District Bhopal (Madhya Pradesh). The Hon’ble NGT has 

issued orders for the removal of encroachments and prevention of discharge of 

sewage in to the reservoirs.  In this regard, action taken reports were submitted 

before the Hon’ble NGT by the State. 

2. That, in reference to the directions issued by Hon’ble NGT for removal of 

encroachments and prevention of sewage, a review meeting of the concerned 

departments was conducted by the Principal Secretary, Environment on dated 

06.03.2025 where the officers of the concerned department were instructed to 

ensure the compliance of directions of Hon’ble NGT and submit the status 

report in this regard. The minutes of the meeting are enclosed as Annexure-I.  

3. That, in compliance of the order of Hon’ble NGT, the status report is submitted 

by the concerned departments and the same are given as under: 

3.1. That, BMC vide letter dated 05/05/2025 submitted that, out of the 11 

encroachments, BMC has removed 4 encroachments and remaining 7 
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encroachers filed Writ Petitions before the Hon’ble High Court of Madhya 

Pradesh, The OIC of BMC has submitted a reply before the Hon’ble High 

Court, Jabalpur. Presently, case is pending before the Hon'ble High Court. 

Also, it is submitted that the work of marking 150 hectares of land for 

Botanical Garden / Regional Park will be done by Town and Country 

Planning. The copy of the letter dated 05.05.2025 is enclosed as Annexure-

II. 

3.2. That, BMC also submitted the status of construction of sewage treatment 

plants for prevention of sewage mixing in to reservoirs. The construction of 

two Sewage Treatment Plants having capacity of 200 KLD at Suraj Nagar 

and capacity of 450 KLD at Barkhedi nalla are constructed by M/s Saven 

Consultancy Service Pvt. Ltd., Lucknow. The construction work of 200 

KLD STP at Suraj Nagar area has been completed and trial run of the plant 

is being done. Similarly, about 75 percent of the construction work of 450 

KLD STP of Barkhedi nalla has been completed. 

3.3. That Janpad Panchayat, Fanda vide letter dated 24.04.2025 submitted that 

the 15 encroachments within the 33-meter perimeter of FTL of Kerwa 

reservoir have been identified in Janpad Panchayat Fanda, District Bhopal. 

In the 15 encroachments, 7 encroachments are in Gram Panchayat Mendora, 

3 encroachments are in Gram Panchayat Bhanpur Kekadia, 2 

encroachments are in Gram Panchayat Berkhediwajyaft, 3 encroachments 

are in Gram Panchayat Chhapri have been identified. The notices have been 

issued to the encroachers by the concerned Gram Panchayat to remove the 

encroachments but the encroachments have not been removed by the 

encroachers. Now, the matter is reported to Sub-Divisional Officer, 

Revenue Huzur with request to provide the Revenue staff and Police force 

to remove the encroachments. The matter of removal of encroachments is in 

progress. 
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3.4. That, it is also submitted by Janpad Panchayat Fanda vide letter dated 

24/04/2025 that the work of prevention of mixing of sewage into Kerwa 

Reservoir is completed. This includes, the construction of DEWAT based 

STP having capacity of 15 KLD in village Mendori, construction of 03 soak 

pits having capacity of 05 KLD each in village Kushalpura and the 

construction of 10 leach pits having capacity of 02 KLD in village Mendori. 

With regards to the disposal of waste water in Kerwa reservoir construction 

10 leach pits of capacity 2500 liters to dispose of the waste water of 83 

houses of Gram Panchayat Mendori. In village Kushalpura of Gram 

Panchayat Berkhediwajyaft, 2 soak pits of approximately 8000 liters’ 

capacity have been constructed for disposal of waste water of 19 families 

and 3 soak pits of approximately 4000 liters’ capacity have been 

constructed for disposal of waste water of 14 houses. The construction work 

has been completed and the connection has been made. The copy of the 

letter dated 24.04.2025 is enclosed as Annexure-III. 

3.5. That, SDM, TT Nagar, Bhopal vide letter no 205 dated 01.05.2025 

submitted that the concerned Tehsildars have issued orders to the 

encroachments found on government land. In 84 encroachments, for the 58 

slums encroachments, BMC has written a letter to Collector, Bhopal for 

relocation of slums. for 15 Temporary Dairy encroachments, 12 dairies 

have been removed, the encroachments of 3 Temporary Sheds and 1 

Biodiversity Shed have been removed. The copy of the letter dated 

01.05.2025 is enclosed as Annexure-IV. 

3.6. That, SDM, Huzur, Bhopal vide letter dated 06.05.2025 submitted that, 18 

out of 33 encroachments / illegal constructions were identified on 

government land within the 33-meter perimeter of FTL of Kerwa reservoir 

and the case was filed under Section 248 of the Land Revenue Code. The 

two encroachments by Shahid Khan and Lal Mian, residents of village 
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Mahuakheda, has been removed from government land. The encroachment 

of the temple situated on government land in village Bhanpur Kekadia has 

been removed. The process of removing the remaining encroachments is in 

process as per rules under Section 248 of MP Land and Civil Code 1959. 

The copy of the letter dated 06.05.2025 is enclosed as Annexure-V. 

3.7. That, WRD, Bhopal vide letter dated 23.04.2025 submitted that the 

demarcation/survey work of submergence area (FTL) of Kaliyasot reservoir 

and land acquired by the department has been done. The area of 

submergence area (FTL) of Kaliyasot reservoir is 492.853 hectares, outside 

the submergence area of Kaliyasot reservoir the land acquired by the 

department in village Singpur is 25.28 hectares and in village Chavni is 

11.547 hectares. Thus, the submergence area of Kaliyasot reservoir is 

492.856 hectares and outside the submergence area the land acquired by the 

department is 36.827 hectares (25.28+11.547), making the total area 529.68 

hectares, whose geo tag referencing has been done. Out of the 123 already 

installed blocks in the submergence area (FTL) of Kaliyasot reservoir, 64 

blocks were found to be defective, thereafter a total of 679 blocks were 

installed. The work of demarcation/survey of the submerged area (FTL) of 

Kerwa reservoir and the land acquired by the department has been done, in 

which the area of submerged area (FTL) of Kerwa reservoir is 462.150 

hectares, whose geo tag referencing has been done. No blocks were found 

during demarcation/survey in the submerged area (FTL) of Kerwa reservoir. 

A total of 1080 blocks were installed during demarcation. The copy of the 

letter dated 23.04.2025 is enclosed as Annexure-VI. 

3.8. That, DFO, Bhopal vide dated 06.05.2025 submitted the plantation details. 

In 2019, total 8000 plants in 10.960 hectares ‘area are planted near 

Kaliyasot Dam Road.  In 2017, total 6000 plants in 5.656 hectares ‘area are 

planted near Kerwa Mendora area. It is also submitted that Kerwa-Kaliyasot 
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area is not notified as tiger corridor but it is a tiger movement area. The 

copy of the letter dated 02.05.2025 is enclosed as Annexure-VII. 

4. Hence, the present reply is being submitted for the kind perusal of this Hon’ble 

Tribunal. This Hon’ble Tribunal may, therefore, take the present Report on 

record and pass any appropriate order(s) that it may deem fit, which will be 

complied with by Respondent Authorities. 

 

 

 

Date:06.05.2025 

Place: Bhopal 

 

 

 

Through Counsel 

Prashant M. Harne 

Standing Counsel 

State of Madhya Pradesh 
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CENTRAL ZONE BENCH, BHOPAL 

ORIGINAL APPLICATION No. 07/2022, 
and 

ORIGINAL APPLICATION No. 12/2022 

"' / ' 

:: .... ~~~- ... IN THE MATTER OF: 

VERSUS 

! f If SHUBHASH c. PANDEY 

~ STATEOFMP&ORS .......... RESPONDENT 

/" . -- ' ·\ :, 
~u~i;!o•.:..~~ ; AFFIDAVIT 
~\ ·f :. / 
~--· , ~,,/ I, Brajesh Sharma , S/o Shri. K.C. Sharma· Regional Officer, MPPCB Regional 

NOTA~~ Office Bhopal, and Officer-in-Charge, Age: 59 Years, office - at 
E-5 Arera Colony, Paryawaran Parisar, Regional Office, , Madhya Pradesh 

. . . Pollution Control Board, , Bhopal do hereby solemnly affirm on oath as under: 
~-..~--- • \\~ \, 

• . t 

; /;·1' 
\ ,· -
~ 1 •• 

-;q,_ . ',/' ,~ ....... 
NOTARIAL:: 

. 

1. That I am Officer in Charge for Madhya Pradesh Pollution Control Board in 
the present matter, and am fully conversant with the facts of the case and 
hence competent to swear on this affidavit. 

2. That I am filing a Reply in the aforementioned matter before the Hon'ble 

Tribunal the contents of which are true and correct and no material fact. 

~ :! ~ 3. That the contents of the Reply are true and correct and no material fact is 

~~)!:,V, ), concealed or suppressed. /. 

\?-(";' ''_\~: DEP~NT 

~~~RIAL: {'l Regional Officer 

.... I_/'"-~/ VERIFICATION M.P Polluc'.on Con!roi Board 
~·-.,. 8,-,o, .. ~l 

71 ~~~be above-named deponent do hereby _verify that the contents of the affidavit 

I, ~ ~ij~ve are true and correct. 
• ~ .... i· 

\~~ -· ~-~ed and verifi_ed on 06.05.2025 at Bhopal (MP) t 
I NOT~~ ........ ✓ 
L SfGNATUREATTESTEO 
... ,. ~J.O , SWOR'i BEFOR)3 E 
.;fd ~VI,</~( ME !DENTIFIEO BV ~ J~ DEPONENT 

,_rMC,Ol-l'<l '. ~ RA "· 11 ·, t· l AN;] t.ama .. A.S.b.~.\{.:.k.$.~\.f.' •• ,.. ~ 
o,. ""_)_ (, NOl/"<'I •Dl10CATE! ~f 1) -►~·-~······ RevtonaJ Officer . 
~t,,,1 . •~~ ~44.~tvlya Na{JJ, Otti>patM,P,lndl• /:,dc.!re$S... ~·#" "1' • ' M.P Polluuon Contrd Boart 
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